
,ammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, .,ammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Consu[tant Judiciat,
Hon'bte NationaI Green Tribunat,
PrincipaI Bench,
New Dethi.

No: J KPCC/NGr I O A 253 / 2o2il 88q Date:- l8 -08-2025

Sub:- Report on behatf of Jammu and Kashmir Pottution Control
Committee pursuant to Hon'ble Nationa[ Green Tribunat Order
dated 17-04-2025 passed in OA No. 253 ol 2023 titted "Raja
Muzaffar Bhat V/s Union Territory of Jammu & Kashmir & Ors".

Sir,

ln compliance to the directions of Hon'bte Nationat Green Tribuna[,

Principat Bench, New Dethi order datsd,17-O4-2025 passed in OA No. 253 of

2023 titted "Raja Muzaffar Bhat V/s Union Territory of Jammu & Kashmir

& Ors", the Report of the J&K Pottution Controt Committee is submitted herewith.

It is, therefore, requested that the Report may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration.

Yours faithf utty,

Enc[:- As Above

(Gn..,?f,kkrqftr
Member Secretary

J&K PCC
r0.R, >r
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 253 of 2O23

IN THE MATTER OF Raja Muzaffar Bhat V /s
Union Territory of fammu &
Kashmir & Ors.

"The record further reflects that the Pollution Control Committee
has passed the order dated 22.05.2024 levying the environmental
compensation of Rs. 162.9 lakhs and directing the CEO, Municipal
Council, Poonch to deposit it within 45 days.

The District Magistrate, Poonch has informed that so far Rs. 25
lakhs has been deposited and a notice has been issued on

08.04.2025 to deposit the remaining amount within 15 days. He
has submitted that if the remaining amount is not deposited within
15 days, the steps will be token for attachment and auction of the
proper\. We also ftnd that by order dated 22.05.2024,
environmental compensation wes imposed for the period from
28.04.2023 to 31.01.2024. During the subsequent period violation
has continued. The Member Secretary, J&K PCC has stated that now
the steps will be taken for imposition of environmental
compensqtion for the subsequent period also.

In view of the above, we require the J&KpCC, CEO, poonch and
District Magistrate, Poonch to file fresh action taken report within
six weeks."
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Report on behalf of fammu and Kashmir Pollution Control Committee
pursuant to Hon'ble National Green Tribunal Order dated 17-O4-2O25
passed in OA No. 253 of 2023 titled "Raja Muzaffar Bhat V/s Union
Territory of fammu & Kashmir & Ors".

Backsround:

That the Hon'ble National Green Tribunal vide order dated 17-04-2025

in OA No. 253 of 2O23 directed as follows:-

g50rr^.,.
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Status ReDort:

In compliance to the aforesaid order of the Hon'ble NGT dt. L7-04-2025

in OA No. 253 of 2O23, the report of the J&K Pollution Control Committee is

as follow:

1. That ]&K Pollution Control Committee have levied Environmental

Compensation amounting to Rs'108'9 lakhs (Rupees one crore

eight lakh and nine thousand only) upon Municipal Council,

Poonch for 243 days commencing from 07-02-2024 to 30-09-

2024 vide order No. 10 IKPCC of 2025 dated 13-08-2025 (copy

enclosed as Annexure- 1J.

In order to cross check and verify and monitor the status of Solid

Waste Management and treatment of Legary Waste in Poonch

District, a three members Committee comprising of the following

officers was constituted to visit the site and furnish a

comprehensive report vide order No. |KPCC/OA-253/2025/110-

113; dated 22.04.2025 (Copy enclosed as Annexure 2)

i. Sh. Mohan Lal Snehi, AEE/Divisional Officer I&KPCC, Kishtwar.

ii. Sh. Arshad Mehmood Tariq, Sc. 'A'l Divisional Officer I&KPCC,

Poonch.

iii. Sh. Narayan Prakash Thakut, Field Inspector, J&K PCC, fammu.

Terms of reference:-

u.

Status of wet waste processing by MC Poonch.

Status of Dry waste treatment by MC Poonch.

Door to door collection & transportation of solid waste.

Status of treatment of legacy waste and channelization of

recovered materials.

lll.

iv.
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2. The Deputy Commissioner, Poonch was requested to ensure that

Environmental Compensation levied upon CEO MC Poonch @Rs.

162.9 Lakhs be deposited in the f&K PCC fund account vide No.

IKPCC/LSl /253 /2024 /645; dated t0.07.2025 (Copy enclosed as

Annexure 3).

3. Regional Director f&K PCC, fammu was also asked to share

current status Report w.r.t bio-remediation of legacy waste lying

near the River Suran along with geo-tagged photographs and

water samples analysis report of the River Suran including

Physico-chemical and biological parameters vide No.

f KPCC/Sc .A/253 /2024 /644; dated 1.0.07 .2025 (Copy enclosed

as Annexure 4).

4. The three members committee constituted by I&K PCC submitted

its Report vide No. |KPCC/D|v/P/2025/240; dated 03.05.2025

(Copy enclosed as Annexure 5). Highlights of the Report are

briefly summarized as under:

Page 3 of 6

s. No. TOR

L, Status of Wet Waste Processing bY

the MC Poonch

CEO MC Poonch reported that approx.. 06 TPD of

wet waste has been processed by the MC Poonch:

o 02 TPD of wet waste to compost at

Poonch at Kuniyan, Poonch,

o 04 TPD wet waste to compost at MRF

Surankote.

The composting of waste found on ground during

visit of the committee at Poonch and Surankote.

o CEO MC Poonch has stated that 20 major

solid waste generators have been

identified within MC Poonch including

hospital, district fail, hostels etc. and all of

them have been directed to manage their

wet waste through in-situ waste

processing method such as pit compost

and drum compost.

6w
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Z Status of Dry Waste Treatment bY

the MC Poonch

CEO MC Poonch reported that approx' 4.5 TPD of

dry waste processed by the MC Poonch:

o 1.8 TPD of dry waste collected and

segregated by the group of rag pickers

engaged bythe MC Poonch.

o Rest 2.7 TPD of dry waste processed at

MRF Surankote.

The processing of the dry solid waste has also

been observed on ground during Committee

visit.

3 Door to Door Collection and

Transportation of Solid Waste

The Committee has also observed door to door

collection of the solid waste carried out by the

MC Poonch.

CEO MC Poonch reported that:

o 10 Door to Door [DZD) garbage collection

vehicles equipped with twin-bin system

[dry and wet) for collection of segregated

waste have been pressed into service.

o 02 medium size vehicles have also been

deployed to transport collected solid

waste to Material Recovery Facility

(MRF), Surankote,

4. Status of treatment of Legacy Waste

and Channelization of recovered

material

Detailed Status on treatment of legacy waste and

channelization of recovered material submitted

by the CEO, MC Poonch in its rePort:

o 15000 MT of legacy waste has been

processed through bio-mining' The

material through said process segregated

into recoverable, inert, RDF and soil Iike

material.

o The CEO MC Poonch further submitted

that site clearance is under process and

clear area will be subject to stabilization

and Iandscaping.

The Committee has observed part of Solid Waste

after bio-mining removed from the site and

remaining to be removed after remediation

method including bio-mining.

Page 4 of 6
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The CEO MC Poonch also submitte

said report that survey has been

conducted for remaining legacy waste at

site and report awaited for remediation

of remaining legacY waste across

dumpsite within the municipal limit'

CEO MC Poonch also submitted in it's

report that the Directorate ofUrban Local

Bodies, )ammu has floated a Request for

Proposal [RFP) for selection of an

appropriate agency for undertaking

dumpsite/landfill remediation through

bio-mining.

a

a

din

5. The Regional Directorl I&K PCC, fammu has submitted latest status

Report vide No. JKPCC/RDl / oA-253 12025 / 1.17 B-BL dated 01.08.2025

(Copy enclosed as Annexure 6). Highlights of the Report are briefly

summarized as under:

a) Out of the total legacy waste, 15,000 MT of legacy waste has been

processed through bio-mining techniques. The processed waste

has been segregated into recoverable materials, inert, RDF and

soil.

b) That for remaining Legacy Waste survey was got conducted by

the CEO, Municipal Council, Poonch and total pending quantity of

Legacy waste has been reported approximately 9825.3357 MT

and who has taken up matter with Director Urban Local Bodies

for floating of tenders to remediate the pending legacy waste'

c) The Water Quality Analysis of Samples of River Suran have been

conducted by the Regional Laboratory, IKPCC fammu. As per the

report of Coordinator; Water Lab, Regional Office, fammu dated

25-07-2025, river Samples meet the prescribed standard

limits.

CAn'-">
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6. Chief Executive Officerl, Municipal Council, Poonch was asked to furnish

current status of the Waste generation treatment/disposal and gaps, if

any, has furnished a report vide his letter No. MCP /2025/BB5 Dated:

1,4-08-2025 (copy enclosed as Annexure- 7) .

The status is briefly summarized as under:

1. Total Waste Generation and Collection:

Total Waste Generation: 10.00 TPD (Tones Per Day)

A. Dry Waste - 4.00 TPD

Source/Facility Quantity Processed

MRF Center Surankote
2.50 TPD (approx.)

2.50 (approx.) Segregation bailing,
recycling

Registred Rag Pickers

/Scrap Dealers
1.50(approx.) lnformal sector

collection & sale

B. Wet Waste - 6.00 TPD

Compost Center
Location

Quantity Processed

Waste to Compost
Center Poonch

2.OO TDP Windrow
Composting/Pits
Composting

Waste to Compost
Centers of RDD

2,OO TDP Windrow
Composting/Pits
Composting

Waste to Compost
Center Surankote

2.OO TDP Windrow
Composting/Pits
Composting

Praver:

In the premises, it is therefore respectfully prayed that the report may
kindly be taken on record before the Hon'ble National Green Tribunal for
consideration.

f.nrrffi,kffi9
Member s....,Py 

I 0't'4
J&K PCC

Page 6 of 6
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fl,rmzfuttl - 1.

Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Silk Factory Road

ro""port Nagar, Jammu, I go ooo ll Raibagh, Srinagar' 190

Tel - 0191-2476927i mail - membeEecretaryikspcb@gmail com

Subject : Levying of Environmental Compensation upon Municipal Council'

Poonch.

ORDER NO.:
Dated :

lo -Jxpcc of 2,ozs
13 -o8-zoz5

Whereas, Environmental Compensation was Ievied upon Chief Executive

Officer,MunicipalCouncil,PoonchbytheJ&KPollutionControlCommitteefor
disposing of unsegregated Municipal Solid Waste mixed with Bio-medical waste in

an unscientific manner along the bank of Suran River Poonch in violation of Solid

WasteManagementRules2016videorderNo.06JKPccof?.o2gdated22.02-2023
tothetuneofRs.Sl.oolacs(w.e.f'25-c.7-2c'22uPtoo1-11-2oz3andorderNo.ot
JKPCC of 2024 dated 2?,-o5'2o24 to the tune of Rs' 16z'9 lakhs (w'e'f' 22'oz-2o23

to 27-o4-2o2g& 28-04-2023 lo 3t-oL-2o24 respectively' out of which Rs'2s'oo lacs

has been deposited by the CEO, Municipal Council Poonch vide No'

MC I P / 2c)25 I Acctt/ 07 dated 15-04-2025; and

Whereas,theDivisionalofficer,PollutionControlCommittee,Poonch,after
conducting inspection of the site reported that Solid Waste generated from 17 wards

ofMCPoonchisbeingdumpedonthebankofSuranRivernearSKBridgePoonch
unscientificallyinviolationofMSWRules,zo16'videletterNo'JKPCC/D/Pl2o24lBB
dated o4-1o-2o24 and also submitted EC Format for levying of Environmental

Compensation in respect of ro'5o TPD untreated waste' which was duly endorsed by

Regionar Director, J&K pcc, Jammu vide his letter No. pcclLDJlzo24/1819-2o dated

z4-ro-zoz4; and

Whereas, the unscientific handling and disposal of Municipal Solid Waste by

Municipal Council, Poonch in municipal area of Poonch has put the environment of

theareatogravethreatduetodeteriorationcausedbyPollutionofambientairand
waterqualitybesidestheirreversibledamagedonetoflora'ecologyand
surface;/ground water and ecosystem of the area; and

Whereas, accordingly, case was forwarded to Technical Advisory Committee

(TAC) constituted by theJK pollution control committee for expert assessment and

evaluation of Environmental Compensation' which recommended levying of

Environmental compensation amounting to Rs'1o8'9 Lakhs ( RuPees one crore

Eight Lakh and Nine Thousand only) upon Municipal Council Poonch for a

period of 243 days (oL-o2-2o24 to 3o-o9-2o24) for unscientific handling and

disposalofMunicipalsolidWastemixedwithBio.medicalWaste(1o.5oTPD)asper
the directions of Hon'ble NGT and guidelines framed in this behalf; and

#%'-* Paselof 2
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whereas,accordingly,noticeforlevyingofEnvironmentalCompensationwas
served upon the chief Executive officer, Municipal council Poonch, vide Notice No.

JKPCC/MC-Po onchloz4lz1gl-2595 dated rg-t2-2o24, calling upon him thereunder

to show reasons within (1o) days, as to why Environmental Compensation

amountingtoRs.los.gLakhs(RupeesonecroreEightLakhandNineThousand
only) for violating the Municipal solid waste Rules,2o16 and unscientific handling

and disposal of Municipal solid waste mixed with Bio-medical waste as worked out

by the Technical Advisory committee (TAC) be not levied upon him, which he again

failed to respond; and

Now, therefore, in view of the aforestated reasons and in exercise of the

powers vested to the J&K Pollution control committee under Section 33 A of the

Water(Prevention and Control of Pollution) Act, 7974, Section 31 A of the Air

(Prevention and Control of Pollution) Act, 1981 and Section 5 of the

Environment(Protection) Act 1986, Environmental compensation under Polluter

pags prlnciple based on the approved guidelines by the Hon'ble NGT, amounting to

Rs.1o8.9 Lakhs ( Rupees one crore Eight Lakh and Nine Thousand only) is
hereby levied upon Municipal council Poonch, for a period of 243 days of violation

of Solid Waste Management Rules 2016 w.e.f. (or-o2-2o24 to 3o-o9-2o24) in respect

of ro.5o TPD, with direction to deposit sum of [ts.1o8.9 Lakhs ( Rupees one crore

Eight Lakh and Nine Thousand only) in the Environmental compensation Fund

Account No. oo23o4o51oooooo1 of the JK Pollution control committee in J&K Bank

Ltd. within 30 days from the date of issuance of this order'

In case of default to Pay Environmental Compensation in due time, the violator

is liable to pay Environment compensation by (2) two times, (4)four times ,(8) Eight

times for znd,3rd and 4th quarter respectively as per the guidelines of

Environmental compensation issued by central Pollution control Board (GPCB) and

violator will not be allowed to operate.

Issued with the Approval of Competent Authority'

Encl: calculation sheet' 
(Gh",.,*ksrlt;r#r
Member Secretary l?.8, S
JK PCC, Jammu'

No. : JKPCC/Mc-Poonch/o24l 9r- t,!r
Dt.: l) -o8-zoz5
Copy to the:-
L Deputy Commissioner/District Magistrate Poonch for information and

necessary action.
2. Director, urban Local Bodies, Jammu for information and necessary action.

3. Regional Director, PCCJammu for information and necessary action'

4. Chief Executive officer, Municipal council, Poonch for necessary action'

5. Divisional Officer, PCC Poonch for information and follow up action'
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Environment Compensrtion to be levied for improper and unscientilic management of MSW
by Municipal Council, Poonch (J&K) as per MSW Rules' 2016

As perapproved formulafor levying Environmental Compensation under Polluter Poys' Principlein O.A. No.

fl3l20l7by theHoB'blcNGT order dt. 28l08/2019,in a case titledPsryav&ratrSurakshassmiti&Anr. V/s Urion of Irdis
&Ors., the detalls are given as below:-

Environmcntcompensation = 2.4 (Waste generalion - Waste disposal as per Rule)
+0.02 (waste generation - waste disposal as per Rule) x N
+ Marginal cost of Env. Extemality x (Waste generation -Waste disposal

as Per Rules) x N

Where waste quantity is in Tons Per Day (TPD)

The ststus of MSW generation and violation committed by Municipal Council, Poonch asper

different reports is as under: -

A)

Population of PoonchTown 26,854 as psr ccnsus 2011.

a) Number of households in the city /
to\ n

b) Number ofelection / administrative
wards in the city/town

c) class ofTown

d) ProjecledPopulation

5681

17Nos.

vt

50,000 Nos.

B) Quantity ofSolid waste gereration
(As per repoft ofD.O. Poonch)

IOTPD

c) Quantity of Waste disposed as per SWM
Rules,2016.

D)

No. ofdays ofYiolation (N) a) From the date ofissuance of order of imposition ofEnvironmenta

Compensation dt. 22 .02,2023 to 21 .04.2023 (64 days)

b) From the date of issuance of order of imposition of Environmenta

compensation dt. 2E.04.2023 to 3r.01.2024 (279days) mixed

with Bio medical waste.

c) From the date ofissuance of order ofimposition ofEnvironmen

Compensation dt. 01.02,2024 to 30,09,2024 (243 days) mixed

with Bio medical waste

E) Marginal cost of Environmellt cxternality 0.01 (minimum as per Hon'ble NGT approved guidelines)

'I otal Environment Compensation
a) 2.4 (r0-0) + 0.02(10-0) x 64 +0.01 (10-0) x64

24 +12.8 + 6.4 =Rs.43.2 lacs

b) 2.4 x 1.5 ( 10-0) + 0.02 (10-0) x 279 + 0.01 (10-0)x279

36 + 55.E + 2?.9 = Rs. 119.7 Llcs

c) 2.4x1.5(10-0)+0.02(10-0)x243+0.01 (l G0) x 243

36 + 48.6 + 24.3= 10E.9 L.cs

Total EC = 43.2 + I19.7+108.9 = Rs. 271.8 Lacs

NJ
^,1

(MemberTAC) (Member TAC) (Convener TAC) (Head TAC) \

N .

Only illegal, unsciertific and untreated disposal ofSolid Waste
generated tiom 17 Wards by the Municipal Council (MC) Poonch on
the area between Sher-e-Kashmir Bridge (NG l44A) and confluence

ofPoonch river and Bctar Nallah near Poonch town in violstion to
SWM Rules, 2016.

F)

] (sP,0l
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J&KJammu and Kashmir
Pollution Control Counci!

chairmanSTjksPcb@gmail'com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

qna. - Parivesh Bhavan, Forest
Complex

Sub: Monitoring of Solid Waste Management /legacy waste site in District Poonch'

Order

Whereas the Hon'ble NGT vide its order dated L7.04.2025 in O.A No. 253/2023

titled "Raja Muzaffar Bhar V/s Union Territory of Jammu & Kashmir & Ors'" has

directed as under:
"The report filed by the Deputy Director, lJrbon Local Bodies, lommu, stotes

thot the contract hos been aworded to M/s. We VotS Lobs Pvt, Ltd. For cleoring the

tegacy woste from Municipol Council, Poonch, Municipol Council, Poonch' is

directed to file a fresh offidovit belore the next date of heoring disclosing the

quantity of legocy woste cleored tilt then and the remoining quontity"'

Therefore, a committee of following officers of J&KPCC is hereby constituted to

visit the area & monitor the current status of solid waste Management and

treatment of legacy waste in Poonch District & furnish a comprehensive report on

following Terms & references'

i.. Sh. Mohan LalSnehi, AEE/Divisional OfficerJ&KPCC, Kishtwar.

2. Sh. Arshad Mehmood Tariq, sc. "A"/Divisional office JKPCQ, Poonch.

3. Sh' Narayan prakash Thakur, Field lnspector, JKPCC, Jammu'

Terms of Reference:-

L. Status of wet waste processing by MC Poonch'

2. Status of Dry waste treatment by MC Poonch'

3. Door to door collection & transportation of solid waste.

4. Status of treatment of legacy waste and channelization of recovered materials'

The Committee after site visit shall furnish a comprehensive report by or before 5th

ITUWTSA
NEWOELHI 2024

tto - u3

Transport Nagar, Jammu, 180
006

Silk Factory Road
Rajbagh, Srinagar, 190 008

tar',,*#rt"ktk-f
Member Secretary 22-.4, af

May, 2025.

M'l zFP.VoAnmf x"&r/
0"kJJ rr, oy. roLs

Copy to the:-

1. Regional Director, PCC Jammu.

2. Sh. Mohan LalSnehi, AEE/Divisional OfficerJ&KPCC, Kishtwar

3. Sh. Arshad Mehmood Tariq, sc. "A"/Divisional officer JKPCC, Poonch'

4. Sh. Narayan prakash Thakur, Field lnspector, JKPCC, Jammu.

(rr'
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Jammu and Kashmir Pollution
Contro! Committee

chairmanBTjkspcb@gmail.conr

membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

i WTSA

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Raibagh, Srinagar, 190 008

\L i a

NEW OELHI 2024

Deputy Commissioner,
Poonch.

No. IKPCC/LSI/zs3/2024/6q5 Date:fo - 07-2025

Sub: OA No. 253/2023 titled "Raja Muzaffar Bhat V/s Union Territory of fammu &
Kashmir & Ors.

Ref: Hon'ble NGT order dated 17-04-2025

Sir,
Kindly refer to the subject and reference cited above. In this connection, I am to

convey that Hon'ble NGT has issued following directions vide order dated 17-04-2025.

"The record further reflects that the Pollution Control Committee has passed the order

dated 22.05.2024 levying the environmental compensation of Rs. 162.9 lakhs and directing the

CE0, Municipal Council, Poonch to deposit it within 45 days."

"The District Magistrate, Poonch has informed that so far Rs. 25 lakhs has been deposited

and a notice has been issued on 08-04-2025 to deposit the remaining amountwithin 15 days.

He has submitted that if the remaining amount is not deposited within 15 days , the steps will

be taken for attachment and auction of the property. We also ftnd that by order dated

22.05.2024, environmental compensation was imposed for the period from 28-04-2023 to

31-01-2024. During the subsequent period violation has continued. The Member Secretary,

l&K PCC has stated that now the steps will be taken for imposition of environmental

compensation for the subsequent period elso."

In the light of above, you are requested to ensure that Environmental Compensation

levied upon CEO, MC Poonch @ Rs.162.9 lacs be deposited in the J&K PCC Fund account No.

00234051000001, else strict action as proposed, may be initiated. The case is listed for

hearing on 19-08-2025.

Yours faithfully,

9F
(Ghanshamh".kk*

4fi wember Secretary lo.?.lS
v^ "J
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6rt, LpunL /

,ir-, and Kashmir pouution
Control Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

a1y _2472881,2476925
WYW#VtffSA

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 0OBNE!'V DELHI

Regional Director,
Pollution Control Committee,
fammu.

No. fKPCC/Sc.A /253/2024/CqV Date: /o _ 07_z0zl

Sub: oA No. 253/-2023 titled "Raia Muzaffar Bhat V/s Union Territory of fammu &Kashmir & Ors.
Ref: Hon'ble NGT direction dated 17-04-ZOZS

Madam,

Please refer to the subject and reference cited above. In this connection, I am to
convey that Hon'ble NGT has issued following directions in the matter of 0A No. ZS3 /2023
titled "Raja Muzaffar Bhat V/s Union Territory of fammu & Kashmir & ors.,, vide its order
dated 17-04-2025.

"The CEO, Poonch is directed to file an undertaking in the form of ffidavit stating that
the entire legacy waste will be remediated by 31.08.2025 and also give the clear details with
supporting material in respect of 1000/s treatment of the daily generated waste,,.

"ln this regard, learned Counsel for the Applicant has referred to the photographs fietd
along with response dated 16,04.2025 on page 466 depicting that the legacy waste is tying just
by the side of the river and during the forthcoming monsoon, there is every likelihood that this
legacy waste will flow to the river and contaminate the river water. The cEL, poonch is
directed to take adequate measures before the monsoon to clear the legacy waste lying by the
side ofthe river".

In the light of above, you are requested to share with this office current status report
w'r't' bio-remediation of Iegacy waste lying near the river suran alongwith geo-tagged
photographs and water samples analysis report of the river Suran including physico-
chemical Biological parameters by or before ZO_07_ZOZS.

Yours faithfully,

\^r--gA
I

J&K PCC

4
.(.n,,m#*fi,t-fq

zpAemberSecretary I O. 7. l!
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The Member Secretary
J&K Pollution Control Committee,
Jammu.

No. JKPCC /Div lP I 2025/gt\ A DatedsJ/05/2025

Subject: Monitoring of Solid Waste Management/Legacy Waste in the District Poonch.
Reference : JKPCC Order No. JKPCC I O A253 I 2025 I I I 0- | I 3 dated 22-04-2025.

Sir,
Kindly refer to afore cited order in this regard it is to submit the committee visited site for assessment

of solid waste management/legacy waste management and found that MC Poonch has adopted various

measures for treatment and processing of solid waste generated from the Poonch Municipal area viz.

door to door collection, composting, MRF etc. The Chief Executive Officer Municipal Council Poonch

vide it's report No. MC/P/20251305 dated 02-05-2025 (copy attached as Annexure-A) also submitted

detail on the solid waste management and same has been verified on ground, which as:

9c (

S.No. TOR Status

)G,9

. {,L

I Wet Waste

by the MC

\{

J., tt -'

1r1

Status of

Processing

Poonch

-1a1y.,*r"*

CEO MC Poonch reported that approx. 06 TPD of wet

waste processed by the MC Poonch and break of which

o 02 TPD of wet waste to compost at Poonch at

Kuniyan, Poonch.

o 04 TPD wet waste to compost at MRF

Surankote.

The compositing of waste found on ground during visit

of the committee at Poonch and Surankote.

o CEO MC Poonch in it's afore report stated that

20 major solid waste generators have been

indentified within MC Poonch including

hospital, district Jail, hostels etc. and all of them

directed to manage their wet waste through in-

situ waste processing method such as pit

compost and drum compost.
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3 Status of

Treatment

Poonch

Dry Waste

by the MC

CEO MC Poonch reported that approx. 4.5 TPD of dry

waste processed by the MC Poonch break of which as:

o 1.8 TPD of dry waste collected and segregated

by the group of rag pickers engaged by the MC

Poonch.

o Rest 2.7 TPD of dry waste processed at MRF

Surankote.

The processing of the dry solid waste has also been

observed on ground during Committee visit.

4 Door to Door Collection and

Transportation of Solid

Waste

The Committee has also observed door to door

collection of the solid waste carried out by the MC

Poonch.

CEO MC Poonch reported that:

o 10 door to door (D2D) garbage collection

vehicles equipped with twin-bin system (dry and

wet) for collection of segregated waste have

been pressed into service.

o 02 Medium size vehicles have also been

deployed to transport collected solid waste to

Material Recovery Facility (MRF), Surankote.

5 Status of treatment of

Legacy Waste and

Channelization of recovered

material

Detail status on treatment of legacy waste and

channelization of recovered material submitted by the

CEO, MC Poonch in its' above report:

o 15000 MT of legacy waste has been processed

through bio-mining. The material through said

process segregated into recoverable, inert, RDF

and soil like material.

. The CEO MC Poonch further submitted that site

clearance is under process and clear area will be

subject to stabilization and landscaping.
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Hence report submitted please.

Nq/.*Vr*
o

TariqNaryan Prakash Thakur
Field Inspect PCC Reasi

Arshad
DO PCC Poonch

Dr. Lal Snehi
DO PCC Kishtwar

The Committee has observed part of solid waste after

bio-mining removed from the site and remaining to be

removed after remediation method including bio-

mining.

The CEO MC Poonch also submiued in said

report that survey has been conducted for

remaining legacy waste at site and report

awaited for remediation of remaining legacy

waste across dumpsite within the municipal

Iimit.

CEO MC Poonch also submitted in it's said

report that the Directorate of Urban Local

Bodies, Jammu has floated a Request for

Proposal (RFP) for selection of an appropriate

agency for undertaking dumpsite/landfill

remediation through bio-mining (Copy of RFP

floated by Director ULB Jammu, Annexure-B).
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. SOLID WASTE (DRY AND WET) PROCESSING MRF ST]RANKOTE
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Q34R+RZF, 185101

33.759 36 5 5, 7 4.0926 47 8

Attitude : 13.19 m

O5/0112025 01:04:51 PM

Captured by Proof Cam
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.!-* E O Proof Cam

sru

I Qila Rd, Poonch, 185101

I ss.zsg 741a, 74.09181 3

E Attitude: 15.19 m

ffi 05/01 lzozsl2:5e:53 PM

ffi Captured by Proof Cam
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tAND CLEARED AFTER BIO-MIN!NG AT KUNIYA SHANKAR NAGAR POONCH

!!

- -r' '\-

h.

E

- @ Proof Cam

\

Qila Rd, Poonch, 185101

I sszsss 638, 74.os26743

I Rltitude: 13.19 m

6 ostOttzo25 01:06:18 PM

[i Captured by Proof CamFDffi t!
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hrq*t*oe1
Jatrrnlu arrcl ldaslrnrir Pollution Control Conrrnittee

, i.', !..itt I :, :,f 1 ^,:-.,1 r. i,.rr,..l,,r! ll..r,1r, ,.,'.:.:t riii - "
.'; ,',1 . i .t I rr.:'l:' I

Tlre llertber $ecretarv.
.,&K PCC: :

Jamrnu

No .lKPricliRD.IioA-.ls:liz0zsi ll4g-B/, [);rter-j ol ',,. ..' ;,'

Sub: OA No. 25312023 titlecl "Raja Muzaffar Bhat V/s Union Tcrritory of
Jammu and Kashmir & Ors.

Rr:f .lKPCClSc A/ZS3/ZAZ$|Z4 daied 30 07 Z0?_S i

Sir.

Witlr reference to the subject cited above, kinclly find enclose(i ni:*:'ilii'r
the arlalt'sis report sirbnritted by coordinator, pcc Lab. Jarnrnu ;vi;: \r:
PCC''(,oordtnator-l-a{:l?5tJl2g ctatecj 24.07.2025 and status repo!.t as s,"iit,i,,:i. ., :,}.
[Jrvtsional officer, Poonch vide No. JKpcc/Divl?Qa25zgg dated 24 t),: )t)J5 tnr
krnci rniormation and furllrer necessary action.

E".J: oq ec*r*. r'- " 
: ':' '

\Lt-{C/

rirector

tr copy to tlie chairman, JKpcc, Jamnru for kinrJ irriorrnation.
lrCoFI'b Coc.&^lafoL,pu. t-L. Jer-.4 O* 41r1roo.[.Iru.)c.tl h b.o. Pce Poonr0. +r" ,.*Ffi'h^I.,fl .

lGr%__
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Jel(

wwr/v. ikpcb. ik,sov.in

GOVERNMENT OF JAMMU AND KASHMIR
Jammu &Kashmir Pollution Control Committee
Parivesh Bhawon, Forest Complex, Gladni, Transport Nagar, Norwal, Jannu 18A006

regianaldlr"eslgil,p-Sbllt!!1&gngtJ, ca!L), Te I /fa x O 1 9 1 - 2 4 7 ti I 6

Regional Director
Pollution Control Committee;
Jammu.

No: PCC/Coordinator-L ab I 25 lS I Lq oate}?ozlzozs

Subject: OA No.253l2A?3 titled "Raia Muzaffar Bhat Vls Union Territory of Jammu and

Kashmir & Ors'

Ref No: - JKPCC/sc.Al253l2O74l6M dated LO{A7l2O25

Madam,

ln reference to above number, kindly find enclosed the analysis report w.r.t

status of water quality analysis of river Suran (water samples submitted by DO Poonch) for

further needfulaction. i

Yours faithfully

ffiffifrq7
{>c.. {.

end.:fleaf

(rbi)
f. q.

nator-Lab
JKPCC Jammu

U
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J& K POI-I,I I'ION CON-TROI, CO}II{I"I"TEE PARI\'ESII IIII.\\]AN GLADNI, (NARWAL).'AMMTi
Source of sample collection : River Suran poonch
Date of sample collection : !g-7-2025
Sample submitted by D O Poonch

.t " 'r

Ilellol'l \o.
l)atedi l: :,'

S.No. Parameters

River Suran
Near

Municipal
Dumping Site

River Suran Near
Municipal

Dumping SiteD/S
30 mtrs

Standard
permissible
limits as per

CPCB

classification of
streams lor'B'
Class of Rivers

Remarks

River samples meet
the prescribed
standard limits w.r.t
pH.,DO,BOD.

7.2

7.36

Note: 1. Allthe concentrations are expressed in mg/l except pH, Cond uctivity( pS/Cm)&Tu rbid ity( NTU).

1 nDissolved 7.O >5.0 mgll
2 7.55 6.s-8.5
3 Cond IO4
4 Biological Oxygen

Demand
BDL <3.0 mgll

5

6 Total Dissolved Solids

Tu 36

60
5.0
58

98

BDL

7 Chemical Oxygen
Demand

BDL

8 TotalAlkal 100 88
9 Hardness as CaCO3 94 96
10 Calcium Hardness as

CaCO3
78 74

11 Magnesium Hardness as
CaCO3

15 22

Chloride 18 L7

)

12

*N l/c Water inatorLabs
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J&K Government of Jammu and l(ashmir
Qffice of the Divisional Officer
Pollution Control 9ommittee

poonclr

The Reglonal Dlrectot. ,

Pollutlon Control commlttee,
Jammu.

Nor JK PCC /Dlv/PtIOzSlz1g D ated:21/a7 /2025

sublectro,A No.235/2023 tttled Raja Muraffer Bhal v/5 unlon terrltory of J&K and ors.

Ref no PCC/RDy_O.A253/_2025/r036-38 dated: L6lA7 t 202s

R/Madam

Klndly refer the above captioned subject and reference. ln this context fresh status report
w.r,t bloremedlatlon of legacy wa:te lylng near rlver suran near shere-e-kashmir bridge Shankar

nagar poonch along wlth geo-tagged photographs is submitted as below:-

?lorem?dlatlon of le*acv wa$e
From the total legacy waste, 15000 MT of legacy waste has been processed through biominning
techniques. The processed waste ha5 been segregated into recoverable materlals, lnnert ,RDF and
soil like substance a5 per CEO M.C poonch. For the remalnlng legacy waste CEO M.C poonch has

submitted that survey has been conducted and dlrectorate of urban bodies Jarnmu has floated a

reque* for the proposal for selectlon of approprlate agency for undenaking bioremediation of
remaining legacy waste.l

Al present the slte clearance process ls ln progress and the cleared area will be subject to
stabilization and landscaping.
Further regarding the water analysis the samples have been provided to regional vrater lab. Jammu
because in the dlstrlct there is no provlsion of water analysr5.

Hence status report ls rubmitted for further necessary action.

Yours faithfully

LW\
t? yf

0.
Divisional

PCC Poonch

J&\i.'.::'
i-l. :).1 s

:. )3t)f')au'r 0*vs*': '. :
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frnnezu*t- -a
OFFICE OF THE MUNICIPAL COUNCIL POONCH

******i(

The Member Secretary,
Jammu and Kashmir Pollution Control Council,
J&K, Jammu.

No. MCP/202s/ 89, dated:llos.zozs

Subject: - Submission of Action taken report in the matter of O.A. No. 253 of 2023 titled Raja

Muzaffar Bhat Vs Union Territory of Jammu & Kashmir & Ors.

Respected Sir,

Kindly refer the subject cited above, in this connection; it is submitted that the details regarding Solid

Waste Generation and its processing are as follows:

Solid Waste Management Report

1. Total Waste Generation and Collection

Total Waste Generation: 10.00 TPD (Tones Per Day)

A. Dry Waste - 4.00 TPD

B. Wet Waste - 6.00 TPD

Submitted for your kind consideration

Yours faithfully

Chief Executive Officer,

Municipal Council Poonch

Source/Facility Quantity Processed Mode

MRF Center Surankote 2.50 TPD

(approx.)
2.50 (approx.) Segregation bailing, recycling

Registred Rag Pickers /Scrap Dealers 1.50(a pprox.) lnformal sector collection &

sa le

Compost Center Location Quantity Processed Technology Used

Waste to Compost Center Poonch 2.OO TDP Windrow Composting/Pits
Composting

Waste to Compost Centers of
RDD

2.OO TDP Wi nd row Com posting/Pits

Composting

Waste to Compost Center

Surankote

2.OO TDP Windrow Com posti ng/Pits

Composting
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